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Tribunal Principal Benchcentral Administrative Tribunal,
0.A.No.1967/92

Hon'ble Sbri R-K-Obooja, he,bar(A)
He. oelbi, tbU 1st day o, Audust, IW

Shri "ftosh >•".—-
s/o Shri Mohamad AU
Px casual Labour Khalasi
under P-W.I-, Hapur
Northern Railway
r/o A2/160, Vikaspuri
New Delhi.

(By Shri A.K.Bhard«a3, Advocate)
VS.

union of India through
General Manager
Northern Railway
Headquarters Office
Baroda House
New Delhi.

oivisionai Rail Manager
Northern Railway
Moradabad.

5. Assistant Engineer
Northern Railway
Hapur.

Applicant

Respondents

H

(None for the respondents)
0 R D E R(Oral)

Afnr the respondents in tni-^None has appeared for the

iparned counsel tor
1 odriinrKs after he3rin9 theavailable pleadings arter

the applicant.

1 -mcL that he had worked as Casual2 The applicant claims that

.bour Rhsissi in the P-I. Hspur fro. ..U.lRlb toHO cUi.s that having -orted for 110 days he

had acquired temporary status and is entitled to
..vileges and rights of ate.porary raii.ay serv.n.



N..E/N0/S7/CL/38 dated 72.6.1987 .or the placement o. h.s
„a.e in the Live Casual Labour Register and .or
,e-en9.ge.eut in accordance -Ith his seniority.

>

3 The respondents in their reply at Para
atated that the naee o. the applicant is already entered
in the Live Casual Labour ReRister .or .urther
.„„9eeents. They also deny the allegations o. the
applicant that any one junior to hi. as per the Live
casual Labour Reaister has been Riven en9.9e.ent in
pre.erence to the applicant. In the circu.stances 0. the
case, the OR ia

respondents that in case the applicant approaches the
respondents they -ill consider his case in accordance
.ith his seniority and en9a9e hi. on the basis 0. his
position in the Live Casual Labour Repister in preference
to his juniors and outsiders. R.ter his re-enpaRe.ent,
his case .ay also be considered .or re9Ul.risation in
accordance »ith the relevant Rules. No costs.
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